THE CENTRAL ADMIMISTRATIVE TRIBUNAL ALLAHASAD BENCH

 KLLAHABAD

Civil Migc Review Application No,540/1993
{ in 0,A.No. 1456/92 )

Trivenl, Frasaed Ojha st Applicapt

yersud

unian India and othexs ase mpm-m

Triveni Prasad has filed this review petition
sgal et the order dated aé—uz;ga pasaed in g.!..uo.145&,!92
by this Tcibunal. fhe pﬁiti‘m has besn considered under
Rule ?(iii? of Central fdnilﬂ.l;:ativp ml'ri.bunal _(Preoedam)

Rules 19 .

In D.AN0,1456/92 the e titionar sought ztl?..f
challenging the ordex rejacting his rapresantation for correction
of date of biitth , as wromgly antered in the sergyice record, In
the teview pstition the patitioner has re-iterated that his
date of birth was wrongly entered in the service mord a8
26-02~1933 ipatead of 15-07-1938. The anly ground taken iR
this roview petition is that this Tribunal was misled by basal eas
arguments of the respondents’ counael and the fimdings recorded

by #his Tribunal are SrCHABOUS,




(UKS PS)

mz-

The grounds tekea in the review petition amount

as that the order pssssd by this Tribunal is errohacus

on mepits, It has baen haid by the Hon'ble Suprems Court in

A,T.Shatma versus A,B.Sbarma { AIR 1979 SC 1047 ) that powsr
gf reyieu may not be exercised on the ground that the decision
of merits, The petition for review cen thus

be enterteined only on any of the grounds mentiored Ln Order
47, Rule 1 C.P,L. viz,, ¢n discovery of new and importsnt
mattep or evidence which, after ths exercise of due diligence,
was nbt within petitionsr's knowledge or ooculd not be producaed
by at the time when the ordar wes made or on sccount of
some kistake or error epparent on the face of the record, or

for eny other sufficisnt reascn, A&s held by the Hon'ble Supreme

Court in Morsn Mar Basselios Catholiceca versus Most Rev, Mar

poulase Athanseius ( AIR 1954 SC 526 ), the words "any other
suf enht reascne™ in this rule must mean a resscn Bufficient

on grourtis, at lesst analogous to those specified in the tules,

ia view of the sbove discysaione the review

petidion is hereby dismisasd,

dated : Allahabed, June 22%7,1993.,
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